BEFORE THE NATIONAL GREEN 'I'I{II!UNAL,
SOUTH ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO.17/2022/8z7,
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TO

Regional Deputy Director,
Survey Land record
Telangana

Sub : Please Provide Survey Report copy for Survey Number 19 (Forest Land) Of
Gajularamaram (V) - Survey conducted for NGT case. File No A5-156-2021.
Dt18-03-2023.

Sir,

|, K . Raja Reddy - Managing Partner of Space Vision Edifice, am having
land/plots in Survey No 15 at Gajularamaram (v) which is adjacent to survey
number 19 (Forest Land). There is survey conducted for entire forest land under
sy no. 19 during last month for NGT (National Green Tribunal) Case. We are also
one of the party in this NGT case. As we are adjacent to Survey No. 19, We are
also party in the land survey conducted by RDD and Forest Departments. The
Land Survey has been completed and Survey Report submitted to your
authorities. As we are also party in NGT case, We need to have a copy of Survey
report conducted by RDD and Forest departments.

Kindly provide survey Report for Sy No. 19 (Forest Land) conducted by RDD and
Forest departments at the earliest.

Thanking Xou,
JML 55 Jaxs
Regl n lDeputy Dlrecior OOUFS Faithfully
Survey & Land Records,
Hyderabad. d

(K.Raja Reddy)

~ 99&=37aq
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GOVERNMENT OF TELANGANA

From To
Sri G.V.Maheshwar Rao, B.Tech. The Collector & District Magistrate,
Regional Deputy Director, Medchal-Malkajgiri District.
Survey & Land Records,
Hyderabad.

0.A5-156- 2
Sir, -

Sub: S&LR Dept. - Medchal-Malkajgiri District - Hon'ble NGT, Chennai OA
No.17 of 2022 filed by premandlla Kiran Kumar, Gajularamaram V)
Shapurnagar, Jeedimetla, Quthubullapur (M) - Order dated:11.02.2022-
discrepancy noticed - proposals submitted to conduct joint survey
by RDD, S&LR, Hyderabad & DFO Medchal-Malkajgiri - joint
inspection conducted - report submitted - Regarding.

Ref: 1.Rc.No.LP/631/2022, dated:06.12.2022 of the Collector & District
Magistrate, Medchal-Malkajgiri District.
2. Re.No.32/2022/D, Dt:28.12.2022 of the District Forest Officer,
Medchal Malkajgiri District.
3. This office even letter dated:21.01.2023 & 20.02.2023.
4. Notice Rc.N0.A2/356/2020, dated: & 23.12.2023, AD/IOS, S&LR
Medchal Malkajgiri District.

&&&

[ invite kind attention to the subject above cited and submit as per proposals submitted
vide reference 1st cited to conduct jdint survey along with District Forest Officer Medchal
Malkajgiri to finalize the total area of Forest land and the area of the encroachment that took
place in Sy.No.19 of Gajularamaram village. It is to submit accordingly this office while fixing
the date of survey on 27.01.2023 & 28.01.2023 directed the Inspector of Survey, (S&LR)
Medchal Malkajgiri District vide reference 3rd cited to issue notices. Wherein the notices for
survey were issued vide reference 4th cited.

It is to submit that as per scheduled the joint survey was conducted wherein by utilizing
DGPS machine ( electronic survey instrument compactable with computer) data was collected.
The ground collected DGPS data was analyzed with reference to the village map and
subsequently to relay the data on field by fixing joint inspection date on 02.03.2023,
03.03.2023 survey notices to all the concerned were issued vide reference 4th cited read with
reference 3rd cited. Accordingly as per schedule the survey work was carried out on
04.03.2023 also and completed demarcation duly by fixing the boundaries of Sy.No.19 of
Gajularamaram village and noting encroachment details in Sy.No.19 and other surrounding
survey numbers & vice versa. Accordingly a self explanatory location sketch is enclosed for

kind perusal and necessary action.
Sor Liienlo Aylso] 202

| bsved Unbec AT Ackos” Yours faithfully



Dated: 0‘-0’?—2023.
To,

The Public Information Officer,

Office of the District Forest Officer,

Medchal Malkajigiri District,

Medchal.

Sir,

Sub: Request for furnishing of certain information relates to Gajularamaram Reserved
Forest Block situated in Sy. 19 of Gajularamaram Village, Quthubullapur
Mandal, Medchal Malkajigiri District - Requested -Reg.

ek

I request that the following information being sought for under the provisions of Sec. 6

& 7 of Right to Information Act, 2005 may kindly be furnished at an early date.

1. Under which Sections/Acts the Gajularamaram Fores Block has been declared as Reserved
Forest, if so declared as Reserved Forest, the copies of (i) Gazettee notification, (ii) location
map with survey sketch, (iii) Field Book with Tippans and (iv) all other related papers

pertaining to the Reservation process documents may kindly be supplied duly attested.

5 Further whether the above Forest Block has been notified under different Sections viz. Sec.
4,15,28 & 29 of A.P/T S.Forest Act, 1967 or not. , If notified under any of these Sections,
the copies of all the documents requested for under item No. (2) above may kindly be

supplied duly attested.

3. If not yet notified, the reasons for not notifying the same under such essential Sections which

is the primary duty of the Forest department to hold the land may kindly be furnished.

4. What is the total land consisting of Sy. No. 19 of Gajularamaram Village as per the Revenue
Settled Records at the time of handing over the land to the Forest Department and to what
extent land from the said Sy. Number 19 has been included in the said Reserved Forest Block.
The copy of the transfer deed executed at the time of handing over and taking over of the

land berween Revenue & Forest Department may kindly be furnished duly attested.

5. Since from the date of declaration of the Forest Block the entire land is in the control of

Forest Department as agreed before the NGT. If it true where is the question of encroching



any piéce of the land by the encroachers when the departmental security is there. A specific

reply to this item may kindly be furnished.

6. If any encroachments inside the Reserved Forest Block, Gajularamaram have occurred, the
details thereof may be given with Google map and coordinates. If the encrochments have
really happened, have they entered the boundary of the Forest Block bypassing the Pakka
Constructed Boundary Pillars or have they removed the Boundary Pillars. If such illegality is
happened, the action taken by the department with date of occurrences incident wise may
kindly be furnished with Forest Offence & Criminal Cases lodged details may kindly be
furnished.

7. Recently, a joint survey of the entire land of Gajularamaram Forest Block was conducted by
the RJD, S&LR., Department. In this survey it was concluded by the S&LR Departmental
authorities that certain private patta land is in occupation of Forest Department. If it is fact
how the departmental authorities have occupied the private land bypassing their own
permanent fixed boundary and the permanent boundary Pillars. This details may kindly be

furnished.

8. According to the settled records and map of Revenue Department the entire area of Sy. 19 of
Gajularamarm Village is only Ac.437-00 Guntas. In such a case how does Ac. 471-14 Guntas
can be claimed by the Forest Department when the entire area of the Sy. 19 of
Gajularamaram is declared as Reserved Forest. Further as against the notified village records
of Ac. 437-00 Guntas, the Forest Department is already in procession of Ac. 442-00 Gunta.
In such a case does it not the Forest Department is already in illegal procession of private
patta lands in addition to the land of Sy. No. 19. Pleaase confirm this particular point
specifically.

9. Further as declared in the joint survey the Forest Department is already in possession of Ac.
442-00 Guntas. Since as per Village map and Revenue Records which are required to be
treated as authenticated records, the land in Sy. 19 of Gajularamaram is only Ac. 437-00
Guntas. Further the Sy. No. 19 boundary line is having lot of curves in the Village map, but
the joint inspection map the curves have been eliminated and straight bends have been drawn
due to which the deviation to the extent of Ac. 05-00 Guntas is at a higher level. The contents

of this point may kindly be confirmed clearly correct or not.



10. The copy of the Counter Affidavit filed before the NGT., Chennai by the Forest Department

being one of the respondent may kindly be furnished.

11. As per the interim directions of the NGT, the joint survey team headed by the RJID

constituted by the District Collector, Medchal Malkajigiri District has taken up the joint

survey of land situated in Sy. No. 19 of Gajularamaram and finalized the boundaries with

reference to the boundary bends at each Sy. No. In such a case is the Forest Department is

taking steps to re fix the boundaries of R.F., Gajularamaram now a fresh or not. Please

furnish specific reply whether implementing or not.

2. The Court Fee stamp worth of Rs. 10/- is affixed on this application towards

application fee as required under the provisions of the RTI Act, 2005. Further a banker’s
DoJCheque No. ZR21:5 dated.Q?!Pﬂl?g amounting to Rs. 1,000/~ drawn at SBI, Medchal in
favour of District Forest Officer, Medchal Malkajigiri District is also enclosed here with

+  towards

photostat copies of the documents sought for.

3. Early reply in the matter is requested sir.

532120

1thfuﬂz/

JA REDDY)
Plot No. 534,
Vivekananda Nagar,

Kukatpally, Hyderabad-500072,

Mobile:9155299999
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From:
Sri G.V.Maheswara Rao, B.Tech., (Civil),
Regional Deputy Director,
Survey & Land Records,
Hyderabad.
Rc. N0.A5-156-2021, Dated:-26.04.2023.
Sir,

Sub: TSFD - Original application No.17/2022EZ filed before NGT, South zone bench, Chennai by
Permandla Kiran Kumar - joint survey conducted by RDD S&LR Hyderabad & DFO
Medchal-Malkjagiri - inspection report submitted - requisition submitted for Geo-
Coordinates of Sy.No0.19 - provided - Regarding.

Ref: Rc.N0.32/2022, dated:29.03.2023 of the DFO Medchal Malkajgiri Dist.
&&&

. _

I invite attention to the subject above cited and enclose herewith the GPS coordinate of
Sy.No.19 (Forest land) situated at Gajularamaram village Quthbullapur Mandal of Medchal-
Malkajgiri District as desired vide reference 6t cited for necessary action.

Yours faithfully
ENCL: As above

Regional Deputy Director
Survey and Land Records
Q_‘»« Hyderabad.

1=3UED UNDER RTI 2005
i est Office?
:strict Forest U
OLODI\
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GOVERNMENT OF TELANGA

FOREST DE?‘MENT
P
' To

The District Forest Of

Forest Range Qfficer Medchal. - e
Dulapally.

Rc.No.05/DP/2023-24, date:04-05-2023.
Sir,

Sub:- Original Application No. 17/2022/EZ field before NGT, South zone
Bench, Chennai by Permandla Kiran Kumar —~ Boundary demarcation
of the Gajularamaram Forest block by Asst Director, Survey & Land
Record, Medchal and his team on 28.04.2022 and report submitted to
Dist. Collector, Medchal Malkajgiri — Submission of objections raised
by the Forest department —Further report regarding the joint survey

done and its outcome report submitted - Reg.
L

Ref:- 1. NGT-OA.No.17/2022/EZ/CA Unit/Plg/HMDA/22 Dt. Nil-3.22.
2. DFO Medchal R¢.No.144/2020/D dt. 11.06.2020
3. DFO Medchal Re.No.144/2020/D dt. 09.09.2021
4. DFO Medchal Rc.No.144/2020/D dt. 04.10.2021
5. DFO Medchal Rc.No.144/2020/D dt. 06.01.2022
6. DFO Medchal RC.No0.7589/1998/S6dt 11.06.2021
7. CF Hyderabad Rc.No0.279/2013.
8. CF Hyderabad Rc.N0.852/2012/S6 dated 26/07/2012.
9. DFO Medchal ReNo.32/2022/D, Dt 29.03.2022
10. FRO Dulapally Rc.No.14, Dt:28.06.2022.
11. DFO Medchal ReNo.32/2022/D, Dt.30.06.2022.
12. NGT-OA.No.17/ 2022/EZ/CAUnit/Plg/HMDA/22, Dt.15.11.2022.
13. My earlier report Re. No. 14/2022/D, dt. 25-11-2022.
14, DFO. Medchal Malkajigiri Re. No, 32/2022/D, dt. 29-03-2023.
15. DFO. Medchal Malkajigiri Re. No. 32/2022/D, dt. 03-05-2023.

e RIL: .
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@\fﬁiﬁ Mede" In continuation of this office report 13" cited and in pursuance to the
District Forest Officer, Medchal Malkajgiri District’s references 14™ and 15" cited
it is submitted that as per the joint survey of Sy. No. 19 situated in Gajularamaram
Forest Block done by the Regional Deputy Director, Survey & Land Records,
Hyderabad, the total area of Sy. No. 19 of Gajularamaram Village is Ac. 471-14
guntas as per the Pahani (1958-59), while the area as per Village map (1957 AD) is
Ac. 437-00 guhtas. But as per physical possession of Forest in Sy. No. 19 is Ac.
442-00 guntas. He has also further declared that private persons are in
encroachment in Sy. 19 belongs to Forest Department is worked out to be Ac. 16-

21 guntas while others land (exéept Sy. No. 19) is in occupation of Forest

Department is arrived to be Ac. 35-03 guntas.



2. Further, we have also taken up survey with the GGPS in respect land in
possession of Forest Department in Sy. No. 19 of Gajularamaram Forest Bli:&f :
per the Geo-coordinates fixed by the RDD and the total area under protection is
worked out to be Ac. 419-12 guntas. Thus there is difference between the report

| given by the RDD and the actual area surveyed by us even based on the Coordinates
fixed by him, This has happened only due to not taking up the survey from Bi
Junction and Tri Junction as already suggested by Forest Department and the same

was recorded in the panchanama of Joint survey,

3. Therefore, it is requested that the same facts may kindly be brought to the
notice of the NGT., Chennai.

4. This is submitted for favour of kind information and necessary action.

Yours faithfully,

Forest Range Offic
Dulapally. '
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e) Presant Hbri’bie H

: 1-5.. ; e 7
d Metmpoﬁian ﬁavelupment Authonty (HMDA}
-*"i-‘ £
D 'ﬁﬁmﬁﬁﬂa’f Corp ra‘ﬂnm iGi—IMC} and Hyﬁeraba& Lakes and

Grester Hydorab
Water Badseg Manﬂgemaat {'Jlrcle are wel! awam of illegal layouts and

pernﬁssxens 1ssuedhyfrteeacwmpanymg sdbnrd[naiad ahd ancll!ary tothe land

grabbers by beswwmg*ma fabﬁwfeﬁ dncu ments.

Present Hon'ble Meﬁnhama’ikﬂlg’trf’ Collctor, Revenue Divisional Office

' MeﬂahaFMa!kajgiﬁ aﬂd Mandal Revenuef E}fﬁce tﬂﬁbuﬂapﬂr and others are

wa!l aware of iilegal L-ay'auts adjaeent to Ferest Laﬂd in Sy m 19 G‘ajularamaram
'mnage but theyareissuing fabrfcatea documents to land Grabbers.

g) Adfml Quantum af Legacy 30 faet aﬁen NALA me Pedda Chéruv to
l;hi&aramma Tempie lrrigatibn & {’:AD Bepaﬁmenf of Telangana failed to stop

ihe lat‘!‘é anmeheﬁ by lang Gratzbefs aﬁd ﬁ"ﬁtumlnfg the natural flow of water
as thﬁy ema i C‘haiﬁ linked {Gel‘asukattu chezuviu) wﬁh other lakes.

h) The unpreven prahibitad feglairabons are ended tnihe Quthbullapur sub register

P

b Medchal

=, U' rr-u'—""'}: f:\_{T' -

3 T
i A i L ¥
B ct Offin
" 3 4 _‘,lnux}i - j'-‘

-c:fﬁca without prcpar vaiﬁcaﬁon of the du@um'anw mmr!ﬁan and fabricated

:dﬁaument&wl’mui veﬁﬁaaﬁow of apprwais ‘fmm the t“espel‘.twe ¢hannels, there
iﬁ NﬁULCCIaammfurtha Buﬁdmg Pénmssions Fram (HMDA) and NOC forrrr
Fa:est aapartmenh

: Unh! unless total area a‘f the Furestland and Lake Naja of 30 feet and other

i!akes flows are inter linked or uannanted ‘propetly and also 100, Fest or 30
Maters Road ag pert master piaﬁ’Of ’:-HME}A reque:et*the respectwa authorities to
step permissions for further ast?ens .

Ths allegad illegal and. uuauthoazec} use af forest land in Gajularamram Village
t?y the Raspnndent No 13,14,15 & Gﬂ;em kfeenns Iﬁfra ‘Venus Eadifin, Veenus
Emtava; Wshnw fnﬂta, Vc:kshsfh Hill Vies

&Vnwehlth Enclave, Space Vision
’Ediffee Private Limited and nmersara{arnpeﬂng thie actual boundaries of forest
iané iaite 'bﬂﬂn’daﬁss- for ihefe.: enmmerc‘iaf uae.-teanng- crores of ruppes by
encroaching ﬂatmfomst Iand and pam:ls and causing Iwgeless to the gauemment

and also they are life rmemrtha Eco System.
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In the mesent iast and citcama!aamﬁ is W wsnamfuly pr‘ayad that this -
Hon'ble Tribunalr may ba pJeaaed t&passm mmmﬁwmﬁe gction
against the Respandents Qrganiaaﬁms] Eapadmaw&,%mht Depattment of _
Telangana (DFO: Medcﬂaal), Irﬂgaﬂo}: &Qﬁﬁ ﬁsﬁaﬂmaﬂ:nf Telangﬁna. HMDA,
GHMC, Medchal-Malka;gm eollectcr Regmmamf Stamps Tﬁeranﬁaﬁa and
Others who dehbelately tumed blind eye mmrﬁswwﬂce of: q.ﬂes and Y
completely failed fo protect the Forest Land Laka and. pmds Naﬂ.:ral Flow-of
water-and faﬂed to ‘protect the Eco-Systern and Res_paualb!a for the :rmparable
damage and aisa difeai Forsst Elapaﬂmem m" Te&aggana (PFO Ms&ehal);
Irrigation & GAD Dapartmentof Teiangana, HMBA GHMG to s—u&mﬂ. Survey
Reporis, GPSfDroneIAual Video Pl:mtquaphs of each ami &very war& related
and also it has to be unr.fer ’the swewistm afa“’ paﬂy, as. there is cLanca of
tampering the actual b@undaries af the' foreet'fan& and Ialee flow chaip Which
may causes damage. _ _ _ !

l-also prayed that this Han'b}e Tﬂbuna! ldmdly go thmugh my suhmﬂiﬁd Photos
and also the c@ples of complaint leﬁera to autheﬂy’s tsa know the resdfiy and
actual status of Legacy which | am submnﬂ:ing 0 Hanfble, Green Tribural South |

Zone Chennai. Iy B ik

Pass any: such order, as: fhe Hon'ble Tﬂbunalxnay daamﬁt and proper i ﬁ"ra fact
and circumstances of matter, & T

Veviﬁmﬂon T :.

I, Pannandlla Kiran Kurnars/o LatePennaadIlangam Age about 34 ‘ﬁaaxs Rio
H-No 2-28 Ga;tﬁaramaram Village: Quﬁlbuﬂapar Mandat Madchal Malkajgin Dist
Hyderabad Telangana 5&&055 i hareby verify fnat ‘the c;mtarﬂs of !he above:

paragraphs are tme toi my kmw;aége and i hawa not suppmsad a;ny mamnal

@ e

Place; Hyderabad,
Date.n lz\mliﬂln\u
Before Me |

‘Permandila Kiran Kumar
! e |

|
|
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BEFORE THE NATIONAY, (;
TRIBUNAL, N

SOUTH ZONE BENCyy, CHENNA

ORIGINAL APPLICATION
NO.1772022/87,

PERMANDLLA KIRAN
KUMAR

- APPLICANT

VS

THE STATE OF
TELANGANA & 14 OTHERS

-« RESPONDENTS

ADDITIONAL TYPED SET OF APERS
FILED ON BEHALF OF

RESPONDENTS 13-15

DEVI. N
Counsel for Respondent
9840126088
devinatraj@gmail.com
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